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MR. SPBAKER: W. wlll discuu it, 
i! yon waat a cliacuaion, later. 

SHRI NATH PAl: W. totally reject 
the solution which bas been propounded. 

~ ~ fWq,,': €r.t1fT'rr itI .nm it 
mrpr~~~t· .. (~) 

MR. SPEAKER: I am prepared to allow 
a discussion later. 

..n q, ft:s1I'i : 1I1>1J~ ~, ~Ifi' 

~fir;{c~~1 

MR. SPEAKER: Where will it end? 

SHRI NATH PAl: I do not know. 
What is this method? Are we to he sub-
jected to this kind of thina? 

MR. SPEAKER: I am prepared. as I 
said. to allow a discussion. Afier all, I am 
not PreYellting a discusaioa. 

BHRI HEM BARUA (Mangaldai): 
There was a gentlemen's agreement iD 1956. 
When you were the Chief Minister there, 

. you eliminated the Deputy ChiClf Minister 
from Telengana. 

18.08 hours. 

STATBMENT RE: STRIKE IN WEST 
BENGAL ON 10TH APRIL, 1969 

THE MINISTBR OF HOME AFFAIRS 
(SHRI Y.B. CHAVAN): Mr. Speaker, Sir, 
according to information available with 
GovernmenL .... 

SHRI S.M. BANERJEE (Kanpur): On 
a poiDt of order. It was put up on the 
notice board outside that the Homo Millis-
ter w~utd make a statement 'on Bengal' at 
6.1S P.M. today. 'On B'IIga\'. It was not 
put on the order paper of the day. We do 
not know wbat it is about. 

MR. SPEAKER: What is the point of 
order? 

SHRJ S.M. BANERJEE: After all, the 
Hon. Home Minister is maItins a statement 
on Benp\. We did not blow about it at 

all. In West Bengal, there is now an 
dlCted, people's govemment functlonin,; 
they have their aulollomy as otber States 
have. I am sutPrised that the Home MiDi-
ster has chosen tbis opponunity to make a 
statement on Bengal as a whole. Is there 
• 11>00 in Bcnpl? Wo know there was • 
BriD. Incident on which the Defence Minister 
made a statement. This is aoinI to he • 
dangerous thing. 

SHRJ :JTOTIRMOY BASU (DiamotId 
Harbour): It is goiDg to lead to a lot of 
misunderstanding. It is a State subject; the 
Centre cannot interfere. 

SHRI S.M. I BANERJEE: That day 
immediately after the Statemf"llt of the han. 
Defence Minister. we demanded a discussion. 
We followed it OJ) with a request to you in 
your chamhet. . We bad tabled adjournment 
motions, but you in your wisdom said that 
this is such a serious maUer which could 
Dot he tackled that way. 

The Defence Minister also said some-
thing and we did not put him any awkward 
questions Now, the Home Minister has 
come out with a starcmeDt on Bengal. That 
is dangerous. . When there was Calcutta 
bandh we wanted to raise it at the timo of 
Dr. B.C. R"y and it was Dot allowed; simi-
larly with regard to U.P. bandh also, it was 
not allowed. I am surprised this time it is 
allom. What misch ief will he dODe if 
the Oovemment were allowed to make a 
statement? 

MR. SPEAKER: Mler all you gavo a 
motion for adJoumment-some of YJU, in-
cluding Mr. Banerjee, about three days ago. 
I discussed with them. 

SHRI JYOTIRMOY BASU: That was 
on Cossipore ... (lnt.mq"ion.r.) 

MR. SPEAKER: All sides must bear 
with me. What am I to do? What do 
you expect me to do? I argued with the 
hOD. M!mbcrs and the Minister said he 
would make a statement. Then Prof. Ranga 
came to me yesterday and I argued with 
him also. This is a qvestion which is'loing 
to create somo excitement; I know that. 
Shri Nath Pai wrote to me; the Congress 
Memben wroiIe to me. I kept them all 
pendllll and immediatoly after the statelJlallt 
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[Mr. Speaker] 

we are going to meet in my Chamber. 
have asked the hon. Mamber to meet me ... 
(Illterruptions.) I must do what is fair to 
"all the parties and I must also be allowed to 
do that I am g0ing to talk to all of you who 
had Biven notice of ajjournment motions and 
had written to me and see what best can be 
done without excitement. I am tryina to 
do the best in the cricumstances; I am not 

"aoing to take the stand of this party or that 
party. I am expectina to meet you ... 

AN HON. MEMBER: The meeting 
should precede the statement. 

MR:SPEAKER.: 1 do not know what 
statement he is going to make and hon. 
Memben cannot expect me to dictate to the 
Minister to say this or that. Mler all I am 
presiding over here to assist in the working 
I have called a meeting to discuss this with 
all of you. I am trying to do my best to 
see that excitement is not there." What else 
do they except me to do now? 

SHRI JYOTIRMOY BASU: I request 
you not to allow this House to be used as a 
forum for making publicity against the 
peoples' elected Government there ... (Inter. 
ruptlons.) 

MR. SPEAKER: May I appeal 10 Mr. 
Basu to resume his seat? We shall discuss it: 
it is to be discussed. I request him to per. 
mit tbe Minister to make his statement on 
the floor of the House. 

SHRI JYOTIRMOY BASU; Rule 31(2) 
" says ... 

MR. SPEAKER: ... that tbe Minister 
shall not make a statement? Let us hear 
what he has 10 say and tben we shall dis-
cuss. 

SHRI JYOTIRMOY BASU: The rule 
says: 

"Save as otherwise provided in 
these rules, no business not included in 
the list of business for the day shall be 
transacted at any sitting without the 
permission of the Speaker." 

What are tbe special circumstances in 
the case to violate this rule? . 

MR. SPEAKER: Yesterday I announced 
on the floor of this House. When Prof. 

Ranaa wanted that a slatfmeot should be 
made immediately, I said: not today. After. 
the information comes, let us see; lbe 
adjournment motion is Ihet"C. 

SHRI HEM BARUA (Mangaldai): On 
a point of order. W~ should like to know 
what has happened to the adjournment 
mDtion? II a statement is to be made by Ihe 
Home Minfster, how does it fit into the 
pi cture? .. (Interruptions.) 

SHRJ S.M. BANERJEE: P~ople were 
murder~d and killed: th,y were n~t CiIts and 
dogs. What has happened 10 our adjourn. 
ment motion? 

SHRI HEM BARUA: Ab~ut tbe 
Adjournment Motion, I just wanted to know 
from you whetber you have allowed the 
Adjournment Motion or not. (Int.rruptlons) 
About the slatement to be made on West 
Bengal, it is DOt the Home Minister who 
shOUld make tbe statement but tlie Prim. 
Minister shou!d make tbe statement. 

MR. SPEAKER: The Prime Minister 
has autborised bim. 

SHRI INDRAJIT GUPTA: (Alipore) 
Is it an omnibus siatement? 

MR. SPEAKER: I do not know; let 
u, hear. 

sHin INDRAJIT GUPTA: What is the 
issue to wbich it relates! 

MR. SPEAKER: West Bengat 

SHRI MADHU LIMAYE (Monllhl'r); 
East Bengal or West Bengal? 

MR. SPEAKER: Let us bear the state· 
" ment. 

SHRI MADHU LIMA YE rou-
(Interruption) 

MR. SPEAKER: Mr. Madhu Limaye, 
you have bad your say. You gave notice 
of a motion and the Miliisttr has "replied. 
If you do not want othen to have their say, 
which you are having every day, It is not 
fair to the House. What can I do? Now, 
the Home MiDister. 
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SHRI Y. B. CHAVAN: Sir, according 
to information available with Government, 
the United Front, the Rashtriya Sangram 
Samiti and some other organisations gave a 
call for a strike on April 10, 1969, to pra-
test against the firing on April 8, 1969, at 
the Gun and Shell Factory, Cossipore, 
Calcutta. The main transport services, the 
buses and the trams were withdrawn by the 
State authorities. The officials of the State 
Government had also made it clear to 
railway authorities at Calcutta that they 
would not be able to a1ford Protection to 
trains during the period of the strike bllt 
assistance would be given for guarding vital 
installations. The local railway administra-
tions had, therefore, to cancel suburban 
trains in Calcutta area and also to cancel 
or suitably regulate long distance passenger 
trains. This resulted in serious dislocation 
of passenger and goods traffic. Reports 
have also' been received of demonstrations, 
picketing and hold.up of trains by demons-
trators squatting on the track, placing 
obstructions on the lines and interfering with 
the signalling system. In a number of 
casel the working of the railway offices was 
also interfered with. 

SHRI VASUDEVAN NAIR (Peerwade): 
They wanted to shoot and kill the people. 

SHRI Y. B. CHAVAN: The Indian 
Airlines Corporation had to cancel their 
flights to and from Calcutta on April 10, 
1969, because the regional office had been 
given to understand by the local authori· 
ties that it might not be possible for them 
to provide protection (Some Iwn. Members: 
shame, shame) to ensure the free movement 
of the air crew and passengers to and from 
the Dum Dum Airport. The post and 
telegraph services functioned on a very 
restricted scale and attended only to priority 
business. The functioning of other Central 
Government offices was also seriously a1fec· 
ted. According to the State Government, 
the strike was more or less peacefully obser· 
ved throughout the State, except at Kanchra~ 
para in 2l1-Parganas district where there was 
a clash between some workers of the railway 
work shop and picketers. 

This House is aware of the incident on 
April 8, 1969, at the Gun and Shell Factory, 
Cossipore. The Minister of Defence 
Production had made a statement in the 

House on April 9, 1969. As the Central 
Government had already announced their 
intention of setting liP of a Commission of 
Inquiry .., inquire into the matter, there 
was hardly any occasion to paralyse normal 
life in the State and to put to serious incon· 
venience all those who had to attend to 
their business in West Bengal. (Interruptions). 
There is no justification for this deliberate 
effort to bring the functioning of the econo-
mic system to a standstill. Such dispro-
portionate and harmful methods of protest 
have to be eschewed in the larger interest 
of the State of West Bengal and of the 
country as a whole. 

I would also like to take this occasion 
to draw attention to the constitutional 
obligations of the. State Governments. The 
Central Government had in November, 1967, 
requested all State Governmen ts to take 
effective measures to prevent and to deal 
with any interference with the working of 
various Central agencies on the occasions of 
'Bandhs' and other such agitations involving 
general stoppage of work. It had been 
pointed out that if they refused to take, or 
abstained from taking. effective measures to 
prevent and deal with such interference, they 
would be failing in the discharge of their 
obligations under articles 256 and 257 of the 
Constitution. The whole basis of the 
administrative structure envisaged by the 
Constitution would be seriously undermined 
if the State Governments did not take action 
under the law to prevent any obstructions 
to the functioning of Central Government 
agencies, such as the railways, the posts 
and telegraphs and the aviation services. 

It is unfortunate that in spite of our 
advice given as early as November. 1967, the 
West Bengal Government did not undertake 
to afford the necessary protection for the 
running of trains and for the uninterrupted 
operation of intemal flights. They also did 
not take steps to ensure that other Central 
Government offices and agencies functioned 
smoothly. This raises serious issues . which 
we propose to discuss with the West Bengal 
Government at the highest level at a very 
early date. (InterrllPtions.) 

MR. SPEAKER: I am callina a meet· 
ing now. (InterrllPlions). 

SHRI RANOA (Srikakulam): JI 
Parliament to be paralysed in t~is mnpne[ 
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[Shri R.anga] 

by half a dozen or even by SO or 60 people? 
(Interruptions). 

MR. SPEAKER: May I ap.peal to all 
of you to sit down? 

SHRI S. K. TAPURTAH (Pali): We 
did not hear the last portion of tbe Home 
Minister's statement. We want to listen to 
it. (Interruptions). 

SHRI S. A. DANOE (Bombay Central 
South): I waot a eJarification on two 
points. 

SHRI S.K. TAPURIAH: We will not 
allow him to ,peak. . It we could not listen 
to the Home Minister's statement, nobody 
can speak. (Interruptions). 

SHRI JYOTJRMOY BASU: You are 
allowing this House to be used as a forum 
for vilifying tbe opposition. Vnterr/IP-
tions). 

MR. SPEAKER: I appeal to both 
sides. I would request Shri Dange also to 
sit down. 

SHRI S. A. DANGE: If you are not 
going to allow me to speak, Sir, I am not 
going to sit down. (Interrupt/on.). 

MR. SPEAKER: Allow me to appeal 
to them to hear you, Shri Dange. 

SHRI S. A. DANGE: Unless you allow 
me to speak I am not going to sit down. 
Nobody can stop anybody now. (Interrup-
tions). 

SHRI RANDHIR SINGH (Rohtak): 
We want to hear the Home Minister. 

MR. SPEAKER: He has read his 
s!,1temeot. I would aPl'eal to all bon. 
Members to sit down now. 

SHRI P. VENKATASUBBAIAH 
(Nandyal): Sir, Shri Dange is d,efyina the 
Chair. 

SHRI KARTIK ORAON (Lohardaga): 
First - the Home Minister, then anybody 
else. 

SHRI S. A. DANGE: You will hear 
mc first. 
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SOME HON. MEMBPRS: We will 
not hear you. 

SHRI S. A. DANOE: Sir, I got up 
after the Home Minister sat down. (Inter-
ruptions). 

SHRI RANDHIR SINGH: We want 
to ~r the Home Minister. 

MR. SPEAKER: May be you did not 
hear him. I C8Jl understand that. But he 
has completed it •... (interruptions). The 
Home Minister says that he has completed 
it .... (interruptions). 

SHRI S. A. DANGE: He sat down and 
IlIDt up. Now, you are trying to obstruct 
me ... (interruptions). 

SHRI S. K. TAPURIAH: Why do you 
deny us our right to hear the Home Minis-
ter? We have our right to hear him .... 
(interrupt/mi.). 

MR. SPEAKER: When the Home 
Minister says he has finished his statement, 
what can I do? Now, Shri Dang ..... (lnter-

,ruptions). The Home Minister says he has 
finished it. 

SHRI S. K. TAPURIAH: But we did 
not hear the last portioo .... (interruptions). 

MR. SPEAKER: Now I will ask the 
Home Minister, Shri Chavan, the questioo. 
Have ·you completed the statement? 

SHRI Y. B. CHAVAN: I have. 
MR. SPEAKER: He says he has com-

pleted it. You must take it. It is there 00 
record. 

SHRI S. K. TAPURIAH: We have not 
heard it .... (interruptlons). 

MR. SPEAKER: He says he has com-
pleted it. It is a recorded speech_ Anyone 
who has not heard it can read it tomorrow. 
... (/"terruptions). 

.n ,,"0 JIlo iAifl : ~~ .-tiT "T~ 
ifl;;i'if I 

.nU 1('<' ~ (1IJlfR'~) : ~ ~ 
~1!iT ~Tf i{1iI'~~1 ~ 
'3"T'IiT 'f'RIOll ~it fm ;;rm; I 
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~m;;mr~ (~T~): ~ 
iTiT ~ it; ~ 'I': ifT'lfu ~T ~ I 
~f'A ~ ~ ~ ~ ;it~1 
~it; orR 6f1f ~ ;it~ I 

,,) ~ ~ : f.!;«) 'fit 'f<fT ~ 
<'f1TT f.!; ~ ifQT ~ t I ~ f~ 
It oro ~ f'l'm if ~;rr ~ I . 

~$~;;mr ~: ~ m~ ~it 
~T 'R: ~<fT ~ rn ~ 'fit ? 

MR. SPEAKER: The Minister say. he 
has completed it. 

MR. SPEAKER: It looks so simple to 
me. The Home Minister says that he has 
finished his statement. I agree that you 
have not heard it, but the speech is record-
ed-it is there in black and white-and any-
body can take it and read it ....... (Interrup-
tion). First of all, you must obey me and 
sit down. The Home Minister says he has 
completed it and I have asked Shri Dange to 
say a few words. 

SHRI RANDHIR SINGH: They did 
not hear us; we will not hear them. 

SHRI S. M. B~NERJEE: We wiII not 
hear Shri Chavan .... (Interruption). 

SHRI KANWAR LAL GUPTA: Sir, SHRI S. K.'TAPURIAH: Sir, you 
on a point of order. regulate our speaking and they regulate our 

listening. What do we do? 
MR. SPEAKER: No point of order 

now. Do you want the House to be con-
tinued or not? (interruptions). Order, 
order. Nobody is hearing anything now . 
. ,,(interruptions). If you do not want the 
House to continue, I will adjourn it at the 
proper time .... (interruptions). Now, will 
you all kindly sit down? The Home 
Minister has already completed his state-
ment. 

SOME HON. MEMBERS: No, no. 

MR. SPEAKER: What is the meaning 
of this "No"? .. (interruptions). Anybody 
can shout now. 

SHRI S. K. TAPURIAH: We are not 
questioning that he has not concluded. We 
have not heard his statesmen'. We only 
want to bear and understand what he said . 
... (Interruption). 

SHRI M. L. SONDHI: There must be 
a compromi,e .... (Interruption). Let the 
Home Minister read the last scntence again. 
After that we will hear Shri Dange .... (Inter-
ruption); 

SHRI KANWAR LAL GUPTA: We 
want to abide by your ruling .... (Inter-
ruption). 
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MR. SPEAKER: If you want to hear, 
sit down first. 

SHRI J. B. KRIPALANI: Sir, I want 
to know whether we have any rights 
or not. 

MR. SPEAKER: Yes, you have a 
right. 

SHRI J.B. KRIPALANI: Then you 
must regulate them; you must regulate 
all. We want to hear everybody. It is a 
fact that the Home Minister's speech 
was not heard by us, We want to hear 
Shri Dange also, but we cannot hear when 
they are shouting. 

MR. SPEAKER: The House stands 
adjourned to meet again at II A.M. on 
Monday. 

18.40 brs. 

The £Ok Sabha then adjourned till 
Eleven of the Clock on Monday, April 
/4, 1969 Chaitra 24, 1891 (Saka). 


